The Lok Sabha re-assembled after

Lunch at six minutes past Fourteen of
the Clock.

[MR. DepPUTY-SPEARER in the Chairl
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): With your permission Sir, [
rise to announce that Government
Businesg in this House during the week
commencing 9th Adudgust, 1982
consist of:—

will

1. Consideration of any item of Gov-
ernment Business carried over from
today's Order Paper.

2. Consideration and passing of:

(a) The Industrial Disputes
(Amendment) Bill, 1982,
(b) The Motor Vehiclcs (Amend-

ment) Bill, 1982.

3. Consideration and passing of the
following Bills, ag passed by Rajya

Sabha:—

(a) The Sales Promotion
Employees (Conditions of Service)
Amendment Bill, 1980,

(b) The Rubber (Amendment)
Bill, 1982,

(c) The National Waterway (Allaha-
bad-Haldia Stretch of the Ganga Bhagi-
rathi Hooghly River) Bill, 1982.

4. Consideration of the motion for
concurrence in the recommendation of

Rajya Sabha for reference of the

Mental Health Bill, 1981 to a Joint

Committee.

5. Discussion under Rule 193 regard-
ing the Report of the Backward Classes
Commission,
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SHRI BABURAO PARANIPE (Jabal-

pur): I beg to raise the following two
points for submission to the Government
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to include them in the List of Busincss for
the next week. The itwo points are:—

(1) The recent arrival of prisoner®
relecased from Pakistan Jail reveal the
inhuman and atrocious treatment meted
out to Indian prisoners in their jail.
There have been disturbing news even
in Pakistan newspapers about the worst
type of treatment being given to Indians
who are undergoing jail sentences, many _
of them even without a trial, The
condition of prisoners, who have recently
arrived shows that such inhuman treat-
ment has brought insanity, ultimately
resulting into  making them a mental
“wreck. Sir, by no standard of human
behaviour this type of treatment ha%
been experienced anywhere else,  The
matter is of urgent public importance
and the Government is requested to find
out some time to discuss this issue sO
that our Government can assure the
Parliament that needful is being done
to protect and take care of those In-
dians, who are rotting in Pakistan jail.

(2) We have always been assured
that Government is concerned with re-
gard to dowry deaths. But in actuality
nothing much has been done. On the
contrary, over the last one year, there
has been increasing number of dowry
deaths of young women in the country,
particularly jn Delhi. These deaths are
categorised as suicide, accident, drown-
ing, burning and such other nomencla-
ture. But the investigations are not done
on proper lines to trace these cases of
deaths. In many cases, the cases are
covered up or hushed up for lack of
proper evidence and in some case¥ re-
portedly in connivance with the police
officials.

The matter is indeed of urgent public
importance and is agitating the minds of
the people in Delhi ay well as the whole
country that something more and concrete
is to be done to set the deterrent to dowry
deaths. Hence a fullfledged discussion on
the subject needs to be included in the
List of Business for the next week.



i
Al
)
/:’TL
;
a,
o
S

IYT FTERT, T AT YRR F
Ffe7 gfamtaar & s &3 QT
g 1 Pagslt edard & sEwmw
&1 FME AT IFa FTER IURT &
& & fauieor s o @ PageEw
THTATIE] F1 TIEAT § g1 aWF
g | 3 25 9PaAT HIWWT & Ta 4
ve g Pag sz Twiat ®1 gafug
givaar gt § | g9 Aifqd @& ST
wa I & Peu amas g 1 I
T 50 AfT &1 ghaur & anr ITT-
X FHGAT ATLAH I {T TgT X @
g T Oy FEw wEET &7 a]d QT
g, Poew sfguifrar &€ savd @
wgar faadt st 3500 Ewiai-
Pot @1 Prarew @ g=ar | ghafea
TFATCITSRT & 3Tg 7 ATTFasiw Tl
. ® oot faw ewf §° o afewriaar o
G G = ) B T 1
TIHFT F1 T fIdges 39 4 =<
I FgArarfart a1 Pagfe afe-
AT HE B T FY 40 AN H
yPo af g=irqe I Sz Zamran
7 WEETET st @ faun @i
FE & Peu gfgaifus & & TF
T g

(2) gwsgx TOAMT WTWS T
ITF F Gy w obwad
& &1 AT 1973 T &1 @fsw g o
1980-81 & a9 A Td> 9T 15
TE GIT F1 I & TR o Tl
THAT TH #31 F I qfEadd
# qfaldw & Iguew ft FY
Pzar ur #fc 1081-82 & a9 & T

AUGUST 7, 1982

BOH 56

T @ O & Pag 50 9" IR @i
sty faar o Pae o9 99 aww
&< P g ) TER 3w Powe
&7 ® gfe Pamm &1 wPFar
TSH @1 AW F T3 g | Fd: FAA
TqTg 36 ITQ@TSAT o #ry ey S
Pan smfes wfw & sy ==&
IIE JTH T FH H1 B TFT g |

Wt s ey (gPegary) @ s
e WER T, H AT GWg i @ -
A A qT I AF T @ IS AT
TRAT 7

(1) 3 & agdr gg Fawm sugo
F ge1at & TEd g0 PawiT gibamt
§ WT F IEEIT I W™ | I
&1 TT A TG @1 a¥g Paww 7w
F Mt g T @ o TEien
Pawmal &1 @it Is@t 7 & &2 qfew
aq & fau sfera &t 9@, I §9@
T 1 FEAH 9T TET FAIRT FH
FYZIOT FT FAT T |

(2) T & & vt 7 s @
Wit oty wwimar @ &3 aem



AR ¥d & avw & fPazg &1
AJAT & AYOUT Q@ FT 9L 1 WA,
1982 &T WEWTR W@ 1 UFH A
fag asmm o3 g 1 T &
Y1 dq TF A&t Hl Tg g |

Fa: w0 facq w4 € Paaaw g
f& ag @ & faza &1 aomr fa &
WIAATT HT AGUT FQ g0 929 W
TE AW TS FL |

2 . TEEEl AR

w @ & | wfeq Tawbe § wet-

i
A
{
:\

: RSl
I TH g | VI FIAaL 9T
£

-4
~,
3
|
= |
3
o
2
=i
3,
|

BOH 58

¥ &1 a7 #fgeqq AR T T A
@ d 999 & T8 |

9 faww o 37 & gy g
IfgT | §U 184 & TET TH T
A @ET g

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Under items for

next week's business, I would suggest the
following.

. There is a considerable confusion about
what the Prime Minister has agreed to on
the Tarapur fucl question. In November,
1981, the present Government had flatly
rejected th;: idea of a third country like
France acting as proxy supplier for the
USA. Earlier, the Janata Government had
rejected the same proposal.

On the floor of Parliament, the External
Affairs Minister, Mr. Narasimha Rao had
said that contract with the USA was
‘dead’, and what remained was a ‘decent
burial’. But now Mrs. Gandhi has gone to
USA and has apparently breathed life into
the corpse and revived the contract with
a proxy. The French Foreign Minister,
according to today’s papers has declared
that two new conditions are to be added
to the new contract. This means a blow to
our goal of sclf-reliance.

All this has created serious misgivings
amongst the people. Therefore there
should be a full discussion on the Tara-
pur deal, and Prime Minister should as-
sure the House that our scientists’ work
will not go waste.

SHRIMATI PRAMILA DANDAVATE
(Bombay North-Central): When th: Min-
ister for Parliamentary Affairs makes a
statement in the House about next week's
Government Budiness 1 would like the
following issues to be included in the next
week’s Government business:—

1. Poisonous and infected wheat for public
Distribution System.

In spite of the warning by Australian
Government, the exporting country, Union
Government is importing 7,50,000 tonnes
of wheat contaminated due to spraying of
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[Shrimati Pramila Dandavale]

pesticide which according to the consumer
orcanisations like Consumer Guidanie
Society of India should be destroyed.

It is reported that the entire quantity
of wheat procured by the Union Govern-
ment is infected with poisonous fungus
which also should not bg Supplied to the
consumers through public distribution
system.

As this state of affairs is posing a grave
hazard to the lives of the consumers 1
would request that there should be a dis-
cuSsion on the price and quality control of
items supplied through public distribution
system.

2. Police Commission Report

Atrocious behaviour by the Police in
Siswa where women were reporiedly raped
and houses plundered by the police, a Sub-
Inspector allegedly raping the wife of a
Constable in Delhi and reported torture
of Miss Madhu, an activist of Chhatra
Sanghagsha “Vahini, by police {or trying
to protect 3000 Scheduled Caste residents
and to rescue m prostitute are instances of
the decling in moral standard of the police.

_In view of the deterioration in the law
and order situation in the country and in-
crease in the complaints about police be-
haviour, it i§ mecessary to find a basic
remedy to the malice.

I would therefore request the Govern-
ment to place all the five volumes of the
Police Commission’s report on the floor of
the House for discussion.
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(srrener)

MR. DEPUTY SPEAKER: You must
first give a notice. Do not raise it like
this. You must write to me and then

you must get my permission,

ot s feg - oH-UE  wEg-wEE
T 16-16 g9 G oW1 FT QU
g 1 (wauw) #wr Prifee &1 oY

afgy o

MR. DEPUTY SPEAKER: Unless
vou write to me and take my permission
1 cannot allow. There is a way to deal
with everything. I do mnot know what
you are saying beocause you have not
given notice. It is not zero hour. You
must give notice,
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MR. DEPUTY SPEAKER: Don't
raise it like this. You must write to
me and then you must get my permis-

sion. Nothing will go on record without
my permission.

(Interruptions)**
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MR. DEPUTY SPEAKER: Let 1ne
Miri-ter reply to the varioug points rais-
ed by the hon. Members.
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MR. DEPUTY SPEAKER:
of you speak.

Let one
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(Interruptions)

MR. DEPUTY SPEAKER: He has
raised the issue, Now, why everybody
should =peak. You meet the Minister
concerned and discusg with him. The
House cunnot give a decision on this.
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MR, DEPUTY SPEAKER: You
please mceg the Minister concerned. The
House cannot give a decision on this. [
am so sorry. I cannot give a declsion
@1 thig issue.

MR. DEPUTY SPEAKER: The
House cannot be conducted like this.
There is a way to deal with things. How
can I conduct the proceedings of the
House if every now and then the hon.
Members will get up and raise the issue?
They don’t give notice. This is not the
way. 1 am not going to allow more. I
have already allowed one hon. Member.

(Interruptions)

MR. DEPUTY SPEAKER: It is all
over. You cannot expect any decision
from me. There is rule on the gubject.

(Iinterruptions)

MR. DEPUTY SPEAKER: You are

not prepared to give importance to the
Bill but to something else.

SHRI SOMNATH CHATTERIEE: The
Minist¢ér concerned should be informed
of the sentiments of the House.

MR. DEPUTY SPEAKER: On any
poing which you want to raise here, you
may give notice to the Speaker.

SHRT RAM VIJLAS PASWAN: T have

given nolice. &

**Nut recorded,
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SHRI MALIK M. M. A. KHAN:
Allow me to speak on this gubject.

MR.‘_DEPUTY SPEAKER: Only two
or three minutes.

SHRI MALIK M. M. A. KHAN 1
will take only two minutes.

MR. DEPUTY SPEAKER: All right.

(Interruptions)

MR. DEPUTY SPEAKER: I am
sorry; the Subject matter has already been
dealt with by Mr. Khan.
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Now, Mr. Balanandam.

(Interruptions) '™

MR, DEPUTY SPEAKER: The
subject matter is one and the same. He
has already said about it. It has been
recorded here.

SHRI MALIK M. M. A. KHAN: You
may kindly communicate our sentiments
to the Minister.

MR, DEPUTY SPEAKER: Automa-
tically when it is recorded here, it will go
to the notice of the Government.

(Interruptions)**

MR. DEPUTY SPEAKER: Please
don't record all these things. Only Mr.
Balanandam,

I am so sorry. This is not the way.

One on behalf of all; he has already
spoken,

I am sorry; this is not the way. If we
have to follow this method, we cannot
conduct the proceedings of the House.
So, please cooperate. He has ahready
spoken on behalf of all. The request is
after all one and the same. The whole
matter is relating to Sport. Why cannot
you act sportingly on this issue at [east?

(Interruptions)

SHRI RAM VILAS PASWAN: Sir,
I want to gpeak. »

MR, DEPUTY
minute,

SPEAKER: One

SHRI RAM VILAS PASWAN: I will
take only 30 seconds.

MR. DEPUTY SPEAKER: All right.

**Not recorded. o
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Either you return them or if you want
to distribute them, you give them to all

Members,

(Interuptions)

SHRI( RAMAVATAR SHASTRI:
Every Officer should get onc ticket only.

14.40 hrs.

TIRON ORE MINES AND MANGA-
NESE ORE MINES LABOUR WEL-
FARE CESS (AMENDMENT) BILL,
AND IRON ORE MINES AND MANGA-

NESE ORE MINES LABOUR WELFARE_

FUND (AMENDMENT) BILL—Contd.

SHRI E. BALANANDAN (Mukunda-
puram): Mr. Deputy-Speaker, Sir, the
Bill No. 18—The Iron Ore and Manga-
nese Ore Mines Labour Welfare Cess
(Amendment) Bill and the Bill No. 19—
The Iron Ore and Manganese Ore Mines
Labour Welfare Fund (Amendment) Bill
are to cxtend the welfare facility to the
workery, employed in chronic ore .mines.
Naturally, the beenfit is very little. Even
then there is no room | O oppose this
and therefore at the outset T say that I
support thig measure.

AN HON., MEMBER: Yes, he is
supporting it.
SHRI SOMNATH CHATTERJEE

(Jadavpur): Sometimes occasionally

you do something good.
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and Manganese Ore
Fund (Amdt.) Bill

SHRI E. BALANANDAN: It is said
in the objccts and Reasons that there are
6000 workers employed in the chrome
ore mines and their living conditions
needs amelioration on which also there
can be no difference, But the pretention
of the Government of TIndia and the
Minister for Labour is that they are bent
upon taking steps to ameliorate the
conditions of the working class which I
must submit do not tally with facts,

Sir, with your permission l2t me divert
a little and give a few examples by way
of illustration. The other day the hen,
Minister for Agriculture piloted a bill in
this august House which was intended
to take away the little protection the
F.C.I. employees were enjoyidig—that is,
the protection (hey had from arbitrary
dismissal and other penal actions. Was
this for uameliorating the conditiong of
FCI workers? No_ Sir. This being the
share of (he Agricultural Minister
let us see what the hon. Minister for
(anti) Communications is doing today.

SHRI GIRDHARI LAL VYAS (Bhil-
wara): This is irreleavant, Sir.

SHRI SOMNATH CHATTERIJEE: He
is suflering from ‘communicable’ discanc.

SHRI E. BALANANDAN: His depart-
ment has a work-force of 73 lakhs. Out
of this, 2.75 lakhs are extra-departmental
staff. You will be surprised to note that
their total monthly income is around
Rs. 1.30 to Rs. 2.30. What is he and his
notoriously inefficient P&T Board are doing
for them? In order to cover up their in-
efficiency and corruption they have started
attacking the workers Sir, we are having
a big P&T Board and Mr Stephen is at the
top of it. What are they doing? In the
name of improving the efficiency of wor-
kers, Mr. Stephen is bent upon giving
troubles to them. Protection from transfer
of the Union officials is withdrawn, Union
meetings are banned in the work premisen,
Even the posters and hand Bills of the
Union are not allowed to be exhibited near
the work places, etc. Now all these kinds
of atrocious -actions are being opposed by
the workers. For this service break is



